\' | IN THE CENTRAL ADMINISTRATIVE. TRIBUNAL, JAIPUR BENCH, -JAIPUR .

Date of order:j?b“b’September, 2001

OA No.163/1997

1.

i
1

Onkar Tal s/o Nathu Lal r/o 207/28 Dhani Nadi Road, New
. o . : " Head. - ,
Basti, Ajmer, employed as/ Clerk under Dy. CME, Ajmer
Divieion. Ajmer. l

Nand Kishore s/o Shri Mohan Lal -r/o 1881729 New Rasjeev

Nagar, Dhola Bhata,-Ajmer employed on the post of Head |

_ Clerk in CWM, Loco Workshop, Ajmer Division, W/Rly,

Ajmer.
..Applicants
" Versus
The Union of. India’ through. General Manager, Western
Railway, Churchgate, Mumbai.

Chief Works Manager (Estt.), Western  KRailway, A-jmer

Div’iéi§n, Aimer. :

Shri Jai Gopal .at present employed iﬁ Loce workshop
under CWM, Ajmer Division, Ajmer.

'Noarth Singh ét presént-embloyed'in Loco workshep under
CWM Unit, Ajmer Division, Aﬁmer. . )

Ramesh Rajpal ‘at present employed under CME, Ajmer

© Division, Ajmer.

- .. Respondents

Mr.; Shiv Kumar, counsel for the applicants..

_Mr. S.S.Hasan, counsel for the respondents

CORAM:
i

Hen'ble Mr.S;K.Agarwal, Judicial Member
Hon'ble Mr.A.P.Nagrath, Administrative Member

. CRPER

Per Hen'ble Mr. A.P:Nagrath, Administrative Member

The applicants are aggrieved with the order- dated
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~
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: 7.12.96 (Ann.Al) by thch some person.. have been promoted to the post

of Ch1ef Clerk scale Rs.. 1600—2660 on ad hoc basis These ad hoc -

appoi ntmen S have been made after downgradmg the post of Office

Supell:lntendent grade Rs.v 2000—3500. and the order: states that this ad

I . : .
hoc Ipromot:ron hae been . 'ordered consloermq “the semorlty and

‘ su1tab11 1ty of the employees. The appllcants contend that they are

senicr to respondents No. 3 4 and 5, ‘but they have been 1gncred and . .

. -have not been glven the beneflt of this promol_lcn._ ’ ,' A

2. S We would 11ke to observe with angulsh the 1nd3 fferent\
_responSe ‘shown by the respondents' Jn th1s - case. Desthe repeated

,oppcrtunntle 'y the concerned off1cers have not - cared to file any reply.'

: a_nd_ ithey have been dJrectly respon51ble for causlng oelay in dlsposal

“of .ithls app] jcation. .Because of their attl*'ude and casual approach:

The

have no alternat1ve but to accept the contentlon of “the appl1cants

Vthat they are senior to. reepondents No. 3,4 and 5 and thus had a legal
- |
',rigl"t to be cons1dered for ad hoc promotlon 1n preference to these

- s

prlTa*'e reepondent
.
|
i

3. .Ad .hoc promotion in the railways is regu' lated by the
. " '(<

1 .
prov1s:ons of Para 216 - of the Ind1an Railway Establlshment Manual_'

'(IRE:M, for s_hort) Vol.I. _ThlS lays d.own tha-t ad hoc. promotlons should

I

be av01ded &s far as possible both in select1on and non—selectlon‘

e

o
_posts, and where they are. found 1nescapable and have to be made in the .

texyfency of serv1ce, they should be resor"ed to on]y 3 to 4 month -

ad hoc promctlon should be ord_ered only from amongst senior most )

sui‘gtable staff. .,Asvaarule—a-junior—shouldfnot:b'e«-promotedl ignoring his

senlor. (erhphasis supplied). *As we have 'ment‘i‘oned - above, there, has

-been no response from the Department and nothlng has been brought on

r ord to show as to why appllcants' names were not. consldered wh11e

orLTermg these ad hoc promotlons. We are cognlzant of the foC't that




LTt 4

“this| is cmly an adhoc promotlon, but thls cannot be ordered in an

arb1trary manner. The. reepondents should keep in mind the prov1=10n~

existing in- IREM Para 216 and if the-appllcants are senicr they ore

fully entitled te the benefit at par with their jﬁniofs.f

4, » ' In the facts and c1rcumstance= of the cage, we direct

the?respondents to consider the cace of the appllcants for ad hoc

propption. If the applicants are found fit as per -rules, they should

be |extended this benefit’[frém‘ the date their next Jjunior were

'promdted; The applicants are also entitled to costs in this case which

we . quantlfy as Rs. 1000/-. This cost shall be paid by the -officer

1ncharge cf this case, who failed to file any reply decplte repeated

vcpportunltles, from his own pocket The reqpondents shall comply with

this order within a perlod of one month from the date of recelpt of

this order.

R

(A P.NAGRATH) ,
Adm. Member , . ' Jﬁdl.Membef
! - B .
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